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| 1"JoteS of the Registry {. _ Date E Order of the Tribunal
.. ol i .
| :  i1.4.2003 ] Heard Mr. A. Chakrabarty,
:,th apprcanon iy iu i ! ‘ .
. ‘P’“ but not in time ; ! learned counsel for the applicantﬁ:
| J—Aﬁﬁeﬂﬁﬁf—* Petgion g i List on 23.4,2003 to enable Mr.
. icd f“ni'“ i : ! J.L. Sarkar, learned standing
" t Rs. 5‘\); i hged { ;
. ;% KU ¢ . " ; L € 1 e b a
o Jide OB No @H%“ ; % counsel for the railway to obtain

—

. necessary instructions on the

Vice~Chaiman

matter.

Dated... . 0.8 1.
\ 25l -

,’euvd-ﬁ’{rs 23.’4 2003 Heard Mr.A.Chakraborty, lear-
: ined counsel for the applicant, The™

‘\ .
| %%Eﬂgj;,,,« : Railway Standing counsel was to kakm

obtain instruction on the matter. Mr..
1 : : ' S,Sengupta, learned Stamding counsell
B . 4 ‘ : : %for the Railway stated that he is
,yet to obtain insturction.

' f List the case again on 13.5.
| - ' 2003,

Vice=Chairman
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13.5.2003 - Heard Mr. A. Chakrabarty, |
v ' learned counsel for the applicant >

and also Mr. S. Sarma, learned couns-
el for the respondents.
' .Put up again on 20.6. 2003

" 'to enable the requndents to file

written statement.

Vice~Chairman
b )

20.6 2003 Heard Mr. A. Chakrabarty, learn-

ed counsel for the applicant and also

~Mees J.L. Sarkar, learned standlng

._counsel for the railway, — °

. Mrc. J.L, Sarkar, learned stand-
ing counsel prayed for time to obtain
necessary instructions on the matter.
Prayer ‘is allowed, List again on
18 7.2003 for admission} = °

, —
Vice=Chairman
« !nb
18.7.2003 On the prayer of Mr. J.L. .,Sark-
‘ ar, learned counsel for the respondents
further four weeks time is allowed to the
respondents to file written statement.
List agfain on 22,8,2003 for

admission;
. Vice«Ghairman
" omb |
122,8,2008 No written statement so far filed
by the respondents. List again on 26,9,C3
to enable the respondents to file written
. statement.
‘< l/ N~—

Vice=Chairman
mb
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| Off?.ce Note Date % Tribunal's Order B
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" | 26.9.,2003 i No written statement so far _filed,.’;
11 ! On the prayer of Mr, S._Sarma, learn“eq
]1 ‘ l g counsel for the appixzart Responderit‘s f}
| I { four weeks time is allowed to file '
NU \«)X\\&Aw S} oade vice ! written statement, List on 31,10.2003
‘LU/W hee '\,J ‘1,,)7,(,0/? j for admission, '
. i _ .
| Ii g i 3 i ' N *
| %/e |l L ¥
2{:3()'11)“09' i ‘ % ' Vice-~Chairman
‘ 15
‘ | mb i U
J I
| 31.10.2003 I Put up the matter on 28.12.2003
| genabling the respondents to file reply.
! 1J k {Mr.J.L.Sarkar, learned Standing counsel
| | ‘for the Railways is requested to obtain
,V! finstruction on the matter so that the
}f i %matter can be disposed of at the ear liest
| :'i' ‘ I KisK
} | | Vice-Chairman’,
| J\L'mw% s Mu b % o
| b’\l&d |1 | .
% l1 :
S/ .
‘J %‘»@ iZ%/Z’-Os_I nv Lone & Ao oy,
;_ \ere | (4S5 - s 7 203
il ‘ y
! " { %0
] ’ b
i! L 17.12.2003 List on 20.1.2004 for ordérs.
/9709 o =
i ~ 7
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A 4 . A
{Present: Hon'ble Shri Bharat Bhusan,
i - Member (J) : A
] _ .Hon ble Shri K.V. Prahladan,.
i “Member (a). _
§; . Heard Me A. Chakraborty, learned
lcounsel for the applicant and Mr J.L.

Pp

]

jrespondents.- The learned counsel for
fthe resandents seaks £6F time for
ifiling'writteh statement. Already too

Imany adjournments have been granted.

% oV Rrotsde

iMember (A) ember (J)

Order reserved.

Judgment pronocunced. The
application is allowed as per order
'kept in separate sheets. No order ‘as
to costs.

1 1ef Pt

Member (A) Member (J)

Mt e

Sarkar, learned . counsel for the :

e ya——



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

61 of 2003

' O.ho/R¥K.No., 1.1

R

DATE OF DECISION 21.1.2004

Shri Bansi Sah '
;.0.0..0...."...‘Q"0.0QI...00..‘.0...........O..OAPPLICAIQT(S).{/

TH

Mr A Chakraborty

K'o.n.....'.oo.o.oo.oo-o.c.ﬁoltco.oiob‘oo.o.o'...lootDADvocArl‘E FOR TI_IE

. APPLICANT(S)
| .
| ~VERSUS-

Uni f Ind nd others . ) .
e‘o:orllcoonoooncb.na-loaooaooo-QQQOQ.oo4.».-.0..ooo04.,‘...oRESPONDENT(S)

. >

IMe g.L. Sarkar, Railway Counsel

’,..........o.ocooaootooo00....'0.00'o.oito-dvo'O...ADVOCAlh FOR TI']E
RESPONDENT(S) .

:THE HON'BLE MR. BHARAT BHUSAN, JUDICIAL MEMBER

'HE HON'BLE MR K.V. PRAHLADAN, ADMINISTRATIVE MEMBER

1.

2.1

|3
:i Judgment 7

4.

Whether Reporters of local papers may be allowed to see the
Judgment 2

To be referred to the Reporter or not>

Whether their Lordships wish to sece the fair copy of the

Whether the judgment is to be circulated to the other Benches ?

Judgment delivered by Hon'ble Member (J)




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.61 of 2003
Date of decision: This the 21lst day of January 2004

The Hon'ble Shri Bharat Bhusan, Judicial Member

The Hon'ble Shri K.V. Prahladan, Administrative Member

Shri Bansi Sah
Working as Emergency Peon attached to the
Dy. CE/CON/Katihar. «e+sss.Applicant

By Advocate Mr A. Chakraborty.
- versus -

1. The Union of India represented by the
General Manager (CON),
N.F. Railway,
Maligaon, Guwahati.
2. The General Manager (CON)
N.F. Railway/CON.,
Maligaon, Guwahati.
3. The Deputy Chief Engineer (CON)
Katihar Division,
Katihar.

‘ ;....lRespondents
By Advocate Mr J.L. Sarkar, Railway Counsel.

BHARAT BHUSAN, MEMBER (J)

The.applicant was appointed as Emergency Peon in
the scale of pay of Rs.2550-3200 attached to the Deputy
Chief Engineer/CON/Katihar with effect from 26.12.2001

vide appointment letter dated 26.12.2001 (Annexure-A). The
appointment letter reads as under:

"Shri Bansi Sah
S/o Shri MOhan Sah.

Sub: Engagement of Emergency Peon attached to
Shri B.P. Singh, Dy.CE/CON/KTR.

You are hereby engaged as substitute
Emergency Peon on Pay Rs.2550/- in scale Rs.2550-
3200/- attached to Shri S.P. Singh, Dy.CE/CON/KTR
subject to the following terms and conditions.

| \\O{'
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1. Your engagement will not confer upon any
right to claim for further appointment in
this Railway and you are liable to be
discharged without . any notice when vyour
service will not be required by the
Administration or on the expiry of the
currency of the post against which you are
engaged or on medical ground of physical

incapacitation or in the ‘event .of
availability of approved hand. : '
2. You will be transferred with the officer for

which you are engaged as casual emergency
Peon or you will be discharged in the event
of transfer of the officer for which you are
engaged experiences his unwillingness to take
you on transfer alongwith him.

3. The engagement of substitute Emergency Peon
at the first instance will be for a period of
three months ony and the  same will be
extended further on receipt of a certificate
from the controlling officer that the service
of the Emergency Peon is satisfactory and can
be continued further.

This issues with the approval of GM/CON/MLG."

2. The applicant thereafter was directed to appear

beforé the Railway Medical Examiner for medical test and
in the medical test on 6.2.2002 he was found medically fit
(Annexure-D). Consequent upon the transfér of‘ his
controlling officer, Shri S.P. Singh, Deputy CE/CON/D/
Maliéaon as Deputy CE/CON/Katihar the appliéant was also
transferred and posted as Emergency Peon attached to
respondent.3 and in that capacity he had also been issued
Free Railway Pass fdr travelling’from Guwahati to Katihar.
His case is that he had fallen ill on 30.12.2002, as a
result of which he could not attend office and when on the

m
subsequent date i.e.L3l.12.2002 he attended the Bungalow

E'of respondent 3 to join duty, the respondeht 3 told the

applicant that his service was not required by him.
Thereafter he had been representing the authorities to

allow him to join on duty but to no effect. He also

3 emphasised the fact that he had already been granted
| temporary status with effect from 25.4.2002 by Office

? Order No.06/2003 dated 15.01.2003 and as a result of which

9/{“(04_ | heeeeennne
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he had become entitled to get all the benefits laid down
: ih Chapter XXIII of the Indian Railway Establishment
‘Manual (IREM for short). He has annexed the copy of the
é Officé Order regarding grant of temporary ‘status..at
~ Annexure-K. The learned counsel for the ' applicant
?submitted very vehemently that since the applicant‘hadv
| been granted temporary status with effect from 25.4.2002,
so, obviously, the conditions of his service wbuvld be
'governed as set out in Chapter XXIII of IREM ahd.thus his
;service can't be dispensed with in the mahner it has been

' done in this case.

L 3. Rule 2301 of IREM in Chapter XXIII defines the

" temporary Railway ssrvant as follows:

“2301. Definition- A 'temporary railway servant'
means a railway servant without a 1lien on a
permanent post on a Railway or any other
administration or office under the Railway Board.
The term does not include ‘'casual labour', a
'contract'’ or 'part-time’ employee or an
'apprentice'."

Further Rule 2302 clearly prescribes the mode, manner
?and methodology of terminating services of a temporary
yrailway servant. The relevant portion of the said Rule,

required for our purpose reads as :under:t -

"2302. Termination of service and periods of
' notice. -

(1) Service of a temporary rallway servant shall
be liable to termination on 14 days'- notice:
on either side provided that such a railway
servant shall not be entitled to any notice
of termination of his service- ......

The learned counsel for the applicant submitted that the
bpplicant is.thus entitled to continue work on the post he
had been working' as ’admittedly the procedure therein
@rescribed had not been carried out,thus rendering this
deemed termination to be void and invalid. In this regard
reliance has also been placed upon an Apex Court judgment
iin L. Robert D'Souza Vs. Executive Engineer, Southern
|

> D' 0‘4~

Railwaye.eeoaeo.



Railway (AIR 1982 SC 854), wherein it had been held in
paragraph 21 as under:

"Once it is held that by operation of
statutory rule in the Manual, the appellant had
acquired a status of temporary railway servant and
assuming, as contended by Mr Francis, that the
termination of service in the circumstances alleged"
does not constitute retrenchment stricto sensu,
would the termination be still valid? The answer is
an emphatic no. On the admission of the Railway
administration, service was terminated on account
of absence during the period appellant was on fast.
Absence without leave constitutes misconduct and it
is not open to the employer to terminate service
without notice and injury or at any rate without
complying with the minimum principal of natural
justice. Further, Rule 2302 clearly prescribes the
mode, manner and methodology of terminating service
of a temporary railway servant and admittedly the
procedure therein prescribed having not been
carried out, the termination is void and invalid.
Accordingly, the same conclusion would be reached
even while accepting for the purpose of the facts
of this case simultaneously rejecting it in law
that the termination does not constitute
retrenchment yet nonetheless it would be void and
inoperative."

4., Though the learned counsel for the respondents has
contended very vehemently that the applicant had acquired
no right to be regularised on the post, yet, in our ?iew
the aforesaid Supreme Court Ruling is squérely applicable
to the.facté and circumstanées of the instant case, kecause
Herein’bso the applicant,even after the grant ;f temporary
status (Annexufe—K) have been disallowed to continue in
the service, though, of course no formal order of either
termination or disengaging him from service has been
issued. Obviously, in view of the law laid down by the
Hon'ble Supreme Court as mentioned above, the termination,
if any, of the applicant could be carried out only in the
mode, manner and methodology as prescribed in Rule 2302 in
respect of temporary railway servants and admittedly, in

this case the procedure therein prescribed has not been

carried out.

- O{‘ 04
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5. In this circumstances, we are of the opinion that
the respondents are acting in an illegal manner in not
permitting the applicant to continue in_ his post of
Substitute Emergency Peon; Consequently, the O.A. |is
allowed and the respondents are directed to allow the
applicant to join the duties and the applicant is entitled

to all the consequential benefits.

No order as to costs.

M ~

K. V. PRAHLADAN ( BHARAT BHUSAN )
ADMINISTRATIVE MEMBER JUDICIAL MEMBER
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Appointoent Lelier &
Tdentity Card 1
Feoeipt NQ"1?477 11
Meoddcal Fit Certificate 1
Order dated 7.5,80008 173
Proevilege Fass 14
Madical Froscription
Pledical certificate i3

Letteor dated @5.2.2003 19

DFfice Order dated L3.0L.20030 P

Fra beael by
/22:;Mjgs-mdg:
(Anupam Chalkeaborty)
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. tn The Denitral Adminietrative Trdbunal

sawahati Henoh &4 Giuwahatil o

B}

»

Dathta MO é;1 720035

BETWEER

Srd Ransd Sah
Working as Eaergency Poon attoachsd to

nY. CE/ GO/ Katdhae.

mmmmﬁppliaﬁnt

Ly Union  of India represented by Lhe
Genoral Flanager (LOM) .
M. F WLy Molligaon,

Suwahati-~ 781 9.3 1

e The General FManager (COMY o
ML FLRadlwayss GOM, Malilgann.

Guwahati~ 781 01k.

Fu The Deputy Ghief Engineer (COM),
Katihar Division,

Katihav.

s ponden te

ore PEN oaus 4bF0 hmod 4853 8P AT SO

. Details of the aApplication g

e e Ao aae TR Wi T i s s

ﬁ. Farticulars of _the arder agaiggi which the

application is made g

The application is madde for tha direction to  Lhe

\
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L .
reapondents Lo allow the applicant to dodin on duty and  Tor

payment of his salaries.

e Jurisdictions
The applicant declares that the aubiect matter of
the application is wi thin the furisdiction of the Hon ble

Lrdbunal

% timitations

mrrvest

The applicant declares that the application is
within  the pariod of 1imd tation wnder goction 21 of ARG

Administrative Tribunal Act, 198G

P Facts of the casef

4nl That the applicant is 2 eitiren of India ard a8
such is entitled to the rights and privileges guaranteed by

Phe conshitution ot Tndias

4.2 That ﬁhw‘AQpligant was appointead a8 Fprgen oy [aon
in the scale of e o D AEO-FR00/ attached T Deappa by Ghief

Hngin@@rfﬁﬁM/KTR ettt P I2.E00L by the appointmant ek hen”

LY

Mo . &= sy OO/ T /R LIV eia tesd Db l2LE001. Hince The

appointment, the applicant has been worlking with e full
aatisfaction of his concarngd offioe. Hie woas also i wasnied

fdentity Card by the office of the reapondent Moo

Copy of thes ﬁppmintmmnt Levhber
il ated 24, LR.200L s agnelouasd a9

Anneore - A

Copy of  the Tdentity Cal 8!

anclosed as AnrEXLrs o

A

-

Bensy 3a
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I That thereafter, the respondents directed him o

appear batore the Railway Medical Examiner for aoedical Lost.
The applicant deposited fees for such oedical test (83
Feceipt  MNoL2477 dated 1.2.2002 and in the Medical Test  on
GuRaR00E  he  was  found fit by the Medical Examiner  for

appodntment.,

Copy of the Receipt No,L?477 s

encloned as Annexure - 0.,

Copy of the Medical it certificate
lg enclosed as Adnnexurs -~ D
%ot That the applicant begs  to state  that Ths
respondents  are very seatisfied with his work. Me has  alao

Boen  serving without any blemish and with the satisfaction

of  all the authoritiss. Tt is sentioned Lhat consequent  on’

transfer  of  his  controlling officer $Sri S.P.8ingh,  Dy.
LE/CON/ D/ M#liqawn as DY JLE/ZCON/Katihar the  applicant  was
also  transferved and posted as Esergency Peon  attached to
respondent NMo.d by O6fioes OFd@r Mo A48/2008 dated 7.5.2008.
O transfer he was also issusd Free Radlway Pass Tor

traveling from Guwahati to Katibar, -

Copy of the Office Qrder dated

Z2S.2002 de enclosed as anoegweas-f,
Copy  of the Railway Free Passe is

encloasnd as Annexuraes-F,

&b That the applicant bags to state thatl due Lo fever

bier couwld not attend duty on 30.12.2002. He took hils  medical

Lanst Sah
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won (‘4 now

ﬁ@éﬁtmmmﬁ i Lhe Rmilway Hospital. On 1L 1R. 2008 whan  the
applicant attended in the Bunglow of respondent Mo.d to doin
ﬂut&g e respondent noldl did pat allow hie to ioin  duetiag.
The r@mpmnd&ht Ma.3 told the applicant that frie osrwiost are
nm# Foquired by him. The applicant, thereatter, repsatedly
reﬁué%tmd and prﬂy&d the respondent HMo.3 to allow him to
dodn dutles. Bal the respondent Mow3 did not  congider  hia

prayer and marked him as absent dn thd attendance g d s Lot

waa e 30.12.200%2.

Copy of the pledical  Prescripbion
ah

Mamos are enolosed as Anne el &

H respectively.

&4.7 That +he applicant begs to stato that he agaln
fetl  on  sick dug To viral fever and he was bound tor thale
aodical assietance from a private madical practifionay at

Katihar. He wags swiftering from viral fever w.o.f. 2.1 2005

Tk 2L 1. 20035,

FMedical Certificate dated P29.1L.2003

iw enclosed as annexure

g4.6 Thot the applicant, thereaftter, by a letier dlated

g

w2003 dnformed the above facts to Lhe reepondant Ho. W

and  prayved for allowing him to  doin  on duty. Bubt  no

Cpvourable reply has yet recelved by the applicant.

Copy of the letter daterd  PH.2.R003

i enclosad as AnneExure o

L

[ Soh_

Afav)d
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4o That the applicant b ly begs o state that e
Chas been granted temporary atatusn wee.Fo 2H.4.20028 by office
Cordar Mo.0aes2000% dated 19.01.8003. The applicant 16 entdtled

to get all the penefits laid down in Chapter-XXITL of TREM.

Capy of  the office order dated
19,01 .2003 is en el osed as

enerexu e

.10 That the applicant begs to gtote that he has deawn
hio salaries upto Daconbor, 2002 and the reapondents have niok
padd any aalary/wages to the applicant for the period  since
Jénuawy9290$n Ae stated sarlier the applicant repgresented by
Jerk ey tlached an o o005, But most unfor tunactely the
respondents  have not wet responded Lo the prayer of Lhe

applicant.

4.11‘>  That the applicant humbly submite that the present

mervice L bhe  only sSoueroe of  his  livelihood with  the

menbers  of ﬁim Family. Mon-regularisation and  non-payment
~

ot salary/wages 14 vionlative  of Article 2l of Lhe

Constitetion of Indisa.

* fia Grounds for religfﬁ“with,nggl_progigigggg

s

Bl For that the applicant has been granted Teaporary
Glatus by office order dated 15.1.2003, and iw entitied to

reaultant service ponafiits.

R

H.8 For that the respondents have moet arbitrarily and

whimsically denied the applicant Lo dovin on dulies.

A

N

Lams| 3a
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B3 Far  that action of the rospondan1s ia the reoult
o f Cwhimsical and arbitrariness and offends article Ly 16

and 21 of the annytitutiﬁwriyf frdia.

B4 For that there e no ungatls factory o adveres

raport of his worl and he has newver been warned during the

peir fod af his service.

B B For that The applicant is entitled to the el bets
’ : /

under Lhe divactive principles of state policy.

Bu7 For that in any view of the matier the applicant

o entitled to the raligfe DeCause e da bheing daprived of

Bis Life by roluctant attitude of the reaponden te .

& Details of remedies exhausteds

Thaers dg N0 other efticacious pomady  undar any

rule and  this Hon “ble Tribunal is the only | foram fone

redressal of this oFLevancit.

P mgﬁterﬁ,gg$ﬂgreviqgﬁlx filed or_pending bgfdﬁg_any

other Courte

The applicant declares thal he hao nobt filed any
ather case i any pribunal, Court or any othar Torua agatnet
the impugned orded.

. Egligig_ﬁuuqht for b

Under the facts and ciroumstances of bhe sy 1 e

applticant prays for the following el iefa ¥

)

gl The applicant e allowsd Lo jodn on duty o

Lansi soh



i

) won {’ ot
i n @ M

»

$u@ﬁtitutm Eaerganay Feoi.
% The applican t be paid salaries since JArearyy 2000

8 finy othaer polist/raliots the Hon Tble fribunal o may

deen Fit and proper.
B.4 Cost of the cas

The abowve raliafy are prayed for on the grounds

gtatad in para G above .

¢ Interim relief praved for &

Durdng o bhe pandency of  Lhis apmliaatimn the

applicant prayd o hhe For ] lowing reliefs
1 [ 3

Pad The applicent shall not be owsted from fob.
@ The applicant ber al Lowed Lo dodn on chatinta

Pt The applicant e paid current salaries.

The abowve el dafe are prayed $er on the LR L K

stated in para 5 aboves

JRACTE Thie application has been filed Lhrough Gilsenca e

1l © particulars Qﬁ_ﬁpstal,ﬂrder 3

..... e oo

i) L.F.0. Moo | s 7660631/
i1y Date of issue & 2?, )) -0 °—
QWAIAI’ |

il Lol From H

iv) Payable at 4

2 Farticulars aof Enclosures &

J Ay A Lo bt

As wtatad An the dndex.

Variticationeeaewes

VLT Sah
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Verification

T, Bansi  Sabhy resident  of  Maligaong

Gumahati-ll, aged about Ph ywpars do haraby verlbfy that the

g hatonents made in para l.4,6 and 7 are true  my personal

ferowbadge  and  Lhosa made in para 2,3 and 9 are tre tooomy

légal advice and the rests are my humble submisvion. I hawve

not auppressed any material fadts.

ﬁo«'ﬂS( §A/L

and T, sign this veridfication on  this

Flat day of March, @003 at Guwahali.

gansfjﬂﬁ_
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Ao . F. RALLHAX
QO ffice of tk
; Gencral Manager (Con),
; _ Maligaon ¢
Hodi/ 227/ U/1/Pta1V L Dated s ks /1272001
.I.Q y

'\/Séi Bansi Sah’ o
870, Shri Mohan Sale

Sub 5= Engagcmcﬁt of Emrgenéy Pcon attaclhcd
to ¢hri S. P, Singh, Dy.Ck/OR/KIK,

1

caantar

You arc horceby cngaged ag substitutc Brkrgeney
peon on Pay f 2550/- in scalc e 2560~8200/- attacted
to Shri 8. P. SinghyDy.CE/CON/KIR subject to the
fellowing tcrms & conditlionse .

Your cngagernt will not confer upon any right
to clain for furthcry appointment in this Rallway
and you are liable to be discharged without any
netice when your scrvice will not be rcguircd
by the Administration or on the cxpiry of the
? currency of the post against which you arc cangaged
- or on tcdical ground of physical incapacitation or
in the cwvenlt of availability of approved handa

1

3]

4

' L2 You will W trangferrcd with the officcr for wichn
' yeu arc cngarcd as casual cixrgencey Pcon or you
will ¢ discharged in the cvent of transfcr of
tie officcr for when you arc cngaged cxpericnees
his wnwillingness to take you on transfcr alonge
witi hine ‘ : : -

D S S LR

3s The cngagenent of substitute Bacrgeney Pcon atb .
the. £irst instancc will - for a period of three
. | months only and the same Will be oxtended further
. ‘ on rcecipt of a ccrtificatc from the contrelling .

officcrithat the scrvice of the Eucrgcncy Pcon Es
satisfactory and can be.continued furthers

(?his iseucs with the: approval- of \Git/CON/MIGa

" for (ENERAL WATAGER (GOl -

Copy forwarded for information and ncecssary action to e

- Lo o
' Ls FA & CAO/QON/MIG .7 . S
} 2s Dy.CE/CorvKIR .o o

3. DO/ OU/NIP.
4 Yy 4. 8/C fLaor P/Casc.
J\J’Q 7 05/ Lo Wk e

pw

for GENERAL MANAGER( O
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General Manager(Cono1ruction) ' . ) i)
" Roiiwvay, Mul__“ﬁaono

Subs~ Prnymr for-Joining on duty as
Emorgency Peon,

_ #4349
Regpecied Sir,

At tho very outset I beg apology for aﬁiling your
inveluable time to look imto my casess expleined helow.

Thet Sir, I was ongnged s substitute-Emorgency
Foon on 26,12.2081 attached to Shri § POSingh Dy.CE/CON/KIR and

performed nmy-duties more than 1(One) year with full satisfoction
8§ ny officer.

That Sir, due to my fever I could not attend.duty
on 30.12,8%0 . Naxt fay orn 31,12.2002 when I attemded in the:
Boslow to jsin duty, Shri S.P.Singh, Dy,CE/CON/KIR dids not
al’ow me to perform duty in his Bunglow and told me that my
services ure wot required by him end forcely out me from his
Bur.glow, '

That Sir, tho reqsor of such behaviour of my

officer 1s not known to me. So, I used to attend his Bunglow
and regquested him to allow ms for performing duty. But ko did ncf'
corsider my proyer nnd marked absent mo in.the attendanco register
Vet of 30.,12,2002, Further, ny officer also warn me not to entire
in the complex of his Bunglow otherwise he will file FIR against -
1 ok

That Sir, I have already complefod more than one yoar:

ul o

sorvica and 3150 abttained Temporary status ‘on completion of 120

days comtinuous servica. : Z {J’
5 ' ’ !
Trat. Sir, Shri 3.P.Singh, Dy.CR/CON/KIR wibinout ony
reuson has attanp td to terminate me fron servica. %' . '
e t
- S y}; ’ )
In view of .above facts I beg to kind honLu% to i
y ullgy me to pcrfonm duty with Shri S, P.Singh,{?%IgE/COh/KTI'
P sz AR
& IR Ak N AR 1] 6
Thanking you, g ‘“W3:i%fﬁj%ﬁm'i&”?"f?%
RRTER il Rt
'2;1 h :} i i d i I ’fii
.Youf?i{ai%ﬁ{?llff%hqﬁf%
: S 1 A LRI it e
Datu'i Maligaon , 1/ A C‘T"” ] rf}‘\!‘[““; ’i t, i l’
Tiaw th'z>;3. C iwhﬂﬂml.thNJW@ﬁl~hﬁgﬁp
\‘ § . : (‘l DAA‘.SH.:E«..BAH : ’.‘;:. ; : A -.1 'f;g-(.
‘1‘“*ﬂu~ S, - E/Poon [inder {41
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Hogtlmant ,

Frontioy .

Rafd way , - Office of the
Gemeral Managar/Con
‘ Maligaont Quwahatiell

orrrce orvir No._ 06 #2003

Shrd Banai sah, Bubs.E/Pacn attached to Dy, Cy/Gm/KIR
Who uas Gngaged a8 on 2612, 2001 vide this office letter Noe
T/ 221/ Con/ 1 EP) /Pt IV. dated 26412, 2001 has completed 120 days. .
Cuatinuoua service an on 24,4, 2002, Accordingly he is herebdy: .-
“rantad temporary status 4n peale B30 2550~3200/m0n pay e 2550/
Yo Qo fo 25,04, 2002,

e s entitled to get the barefit as 1aid down 4in

Chaptet«XXIIT of IREM,

{ 84K, ,mz“j""iq, ,;)
. APG/CON
for General Managar/Con .

Noo i/ 57/ Con/ I{ T5C) /Bt 13T Dateds 15.01,2003
Qpy fo:imxded for {nformation and nedesaary actlon toge

1) FA & CATY Oon/M1,G
2)  Dy.CR/ama/KIR

3) 08/0mn/ 8411

4) Btaff concesrned
3)  &/C for Wease
6) SAY

\

( 2. K, Bose )
L APGY O -
fox General Maneger/Gon -
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